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~ACT No. XVII oF 1914,
PASSED BY‘ “THE deﬁRNox GENER.AL “OF INDIA N COUNOIL."‘

(Recewed the assent of the Govemor General on t/w 16'15/& Sep-i
tember, 1914.) '

An Act to amend certain enactments and to
repeal certain other ena,ctments.

HEREAS it is expedient that certain formal
_ amendments should be made in the enactments
, spemﬁed in the First Schedule ;

"and whereas it is also expedient that certaln en-‘
actments specified in the Second Schedule, which are
spent, or have ceased to be in force otherwise than by
express specific repeal, or have by lapse of time or
otherwise become unnecessary, should be expressly
and specifically repealed ;

It is hereby enacted as follows:—

1. This Act may be called the Second Repea,lmg Short tlﬂe

and Amending Act, 1914.

2, The enactments specified in the First Schedule Amendment

are hereby amended to the extent and in the manner
mentioned in the fourth column thereof.

of certam en-~

3. The enactments specified in the Becond Sche- Repeal of

‘dule are hereby repealed to the extent ‘mentioned in
the fourth column thereof,

certain engct-

4. The repeal by this Act of any enactment shall SaVHIKS- '

not affect any Act or Regulation in which such en-
actment has been apphed incorporated or referred to ;

and this Act shall not affect the validity, in-
validity, effect or consequences of anything already
done or suffered, or any right, title, obl1gat10n or
liability already acquu'ed accrued, or incurred or any
remedy or proceeding in respect thereof or any release
or
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or discharge of or from any debt
- liability, claim or demand, or any
granted, or the proof of any past : :
" mor shall this Act affect any . rinciple or rule of
~law, or established jurisdiction, form or course of plead-
/ing, practice or- procedure, or existi g usage, custom,
-privilege, restriction, exemption, office or “appoint- .
ment, notwithstanding that the ~same ﬂ‘réspectwely“
may have been in any manner affirmed, recognized
or derived by, in or from any enactment hereby
repealed ; ' B R
nor shall the repeal by this Act of any enactment
revive or restore any  jurisdiction, office, custom,
liability, right, title, privilege, restriction, exemption,
usage, practice, procedure or other matter or thing
not now existing or in force, 7 R

THE FIRST SCHEDULE,
AMENDMENTS, - R

| (See section 2.)

Year. No. Shott ti'f;le. Amendments;-

[

1870 VIl | The Court Fees In Schedule II, Article 6, for the words
) ) Act, 1870. . “ Bail bond or other instrument of obli~

: “gation given in pursuance of an order
made by a Court or Magistrate under
any section 'of the Code ‘of Criminal

Proeedure, 1882, or - the” Code of Civil

Procedure,” the following ahall be sub-
stituted, namely ;:— S

“ Bail bond or other instrument of obli. -
gation given in pursuance of an order -
made by a Court or. Magistrate under
any section. of the Code of Criminal
Procedure, 1898, or the Code of Civil
: | - ’ Procedure, 1908, and not otherwise pro-

" o ' vided for by this Act.” .

1898
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~ THE FIRST SCHEDULE-—contd, ‘

1 -2 S8 4
Year. | - No. - Short title, - ’ Amendments,
1893 | III [The Government|L. In the title and presmbls, for' the
Tenants (Punjab) | word * Punjab” the words * North-
Act, 1893, West Frontier Province ” shall be sube
stituted, o

2, For section 1, the following sﬁection
shall be substitated ;—=

1, (I) This Act may be called the Gov~

ernment Tenantg

tensth ort title and ex-  (NG1th.West © Fron.

’ tier Province) : Act,
1893. :

{®) It extends fo the territories” for the -
time being administered by the Chief
Commissioner of the North-West Fron-
tier Province.”

1894 | VII[ | The Indian Tariff | Tn Schedule III, for the words Spirit

Act, 1894. which has been rendered effectually and
i o permanently unfit for human corsump-
tion» the words ** Denatured spirit *’
shall be sibstituted, o

1897 X |The General Clauses| 1. In section 8, after clause 8 (a), the
: Act, 1897. following shall be inserted, namely :—

“8. (b) ‘Central Provinces "Act’ shall
mean an Act made by the Chief Com-
missioner of the Central Provinces in -~
Council under the Indian Coundils Acts, . -
1861 to 1909.” :

2, To section 24, the followfug shall he -
added, namely :— .

““and when any Act of the Governor .
General in Council or Regulation,
which,- by a notifieation wunder
section B or BA of the Scheduled

) Districts Aect,

XIV of 1874, 1874, or any

like law, hag been extended to any -
local area, has, by a subsequent

- notification, been withdrawn from -

and re-extended to such aren or any
part thereof, the provisions of suc
Act or Regulation shall be deemed
to have been repesled..and - re-
enacted in such ares or pars within
the mesning of this section,”

s,

K
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1911

1914

.V | The Code of Civil | In the firet §

I

v

Short title,

X | The General Clauses | 8, After sectioh’29, the followin,
‘ shall be added, namely s

Act, 1897—copcid,
%30, In this

Application of
to Ordinanges,

24.& 25 Viet., o,

Procedure, 1908, (&) of rule

has, by

ritory an
nued in

The Indian Patents | In

sub-section
and Designs Act,
11.

the word «
1811

The Decentraliza-

b1 In Part I of ¢
tion Act, 1914,

substituted ;—

“(8) the Governor General in Coung’lf
e

Jurisdiction - as t
service by such Court of any sum-
mons issued by a Court under this
Code shall be deemed to be valig

the amendwments made in
1883, for the word

R

Amendments,: -

Act the expression « Act

of the. Governor
Act General in Council,?
whetever it occurs,

‘exeept in section B, and the word ‘Act?
in clauses (9), (12), (38), (48), ana (60)
of seetion 3 ang in section 25 shall ba
deemed to include

and promulgated by the Governor General

an Ordinance made

e7, under section 28 of
' " the Indian Couneils
Act; 18610 <7

chedule, Order. V, for clauge

26, the following shall be-

notification in the Gaze

of India, declared, in’ respect of
‘any Court sitnate in a1y such ter-

d not; established or conti.
the ' exercise of:any such
aforesaid, * that

servige.”

(6) of "section 18, after
conditions * the words:

“and restrictions > shall be inserteq.

he Schedule, in No, 1 'of
Act XX of

“ Commissioner * -

the words ¢ ghe -Commigsioner shall

be substituted,

TeE SEcoNnD SCHEDULE

g section '
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THE SECOND SGH]]DULE
REpEALS.

(See section 8.):

Year.

NO.‘ E

* Short title, -

Eiteﬁﬂ)f topeal, .. o

1859

1865

1867
1872

1875

- 1879

1880
‘1881

1886

1889

1892

1899

1908°

XXIV

XXX

11

v

XV |

X1V

Xvl
XXI1v

XXI

VI

VII

T XVI

The Madras District
Police Act, 1859.

-

The Madras Irriga-
tion - and Canal
Company
1865, .

The Public Gam.
bling Act, 1867.

The Punjab. Laws.

Act, 1872,
The Punjab Laws

Amendment. Act,

1875.

The Hackney Car-
riage Act, 1879.

The Madras Irriga-
tion and Canal
_Company  Act,
1880,

The Punjab Laws
Awmendment Act
'1881.

The Madras Civil
Courts Act, 1886.

The Probate and
Administration
Act, 1899,

The Madras City
Civil Court Act
" 1892,

The Northern India
Canal and Drain-
age (Amendment)
Act, 1889, .

The Code of Civil
Procedure, 1908,

Act, |

In section’ 1, the words from  words ime- -
porting the smgular" o mclude
females.”

So much as is unrepealed.

In section 1, the wWords from “words in
the singular ” £o “include females,”

Section 4 and the Second Schedule.

In section 1, the words “and it sha]l
come into foree ab once.

In section 1, the words “and it shall
come into férce at once; but” = -

The whole.

In section 1, the words i a.nd shall come
into force at once,”

In section 1: the words « and » ;a.fi-,er
sub-section (1), and sub-gection 2.

1 In the title and Preamble the words
¢ the Court-fees Act, 1870.””

2. The heading above gection 18.
3. Section 18, so much 88 is unrep’ealéd
In section 1: the word “and”’ after sub.

section (), and sub-section (2)

In section 1: the word “and*’ after sup=
section (1), and sub-section (2)

Secﬁion 156 and the Fifth Scheduie, A
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o THE SECOND SCHEDULE-—-conthZ

_Year. | No, - rShori} title,

- Extent:of 'rep'éal.‘ '

1908 1X | The Indian Limita- | Section 32 and tlis Third Schedule,
. o tion Act, 1908. o S ’
| 1909 IV | The Whipping Act, | Section 8 and the Sdhedule.
; - 190 ; : :

1911 XVIiI TheIndlanAlrsm In section 10, the word ‘““of . in the

Act, 1911, second plaoe where it occurs,
1912 II | The Co-operative | Section 50, L )
) Societies Act, ) R a
1912, . . : L
» IV | The Indlan Lunacy Sectlon 101 and bhe Second Schedule.
, | Act, 1912, , »
o w | VI{The Indian TLife| Section 42, [, o
. ’ Assurance Com. -
panies Act, 1912,

» | VI |The Wild Birds and Seetion 9,
. Animals Protec- | g
, ‘, , | tion Act, 1012.

. o 1914 ' VIII | The Indian Motor In the proviso to “séctlon 9, the words
- : ' Vehicles Act, 1914, “by such authority and.”’
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